IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

BETWEEN :

Y. YADAGIRI

AND

AT HYDERABAD
0.A. 605 OF 1997

Dated, the 9th December, '98.

1. The General Manager,
Ordnance Factery Preoject,
Ministry of Defence,
Gevt., of India,

Yeaddumallaram,

Medak District, a.P.

2. B. NaraYana,

Teken Ne,O0FPM/1745~4/EM,
S/e and Age net knewn,
Switch Beard Attendant
(Highly Skilled Gr,II},
Ordnance Factery Preiect,
Yeddumgilaram,

Districts: Medak, A.P.

COUNSELS 3

Fer the aApplicant

Far the Respendent

CORAM :

t Mr., P. Naveen Rae

: Mr. P, Rajeswara Rae

THE HON'BLE MR, R. RANGARAJAN, MEMBER (ADMIN)

THE HON'BLE MR. B.S. JAI PARAMESHWAR, MEMBER (JUDL)

D
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ORDER
{PER: HON'BLE MR..R. RANGARAJAN, MEMBER (ADMIN)

1. Heard Mr. A. Sri Ganegh fer Mr, F. Naveen Rae, Learned
Counsel fer the applicant and Mr. V. RajJeswar Rae, Learuned
Standing Ceunsel fer the rezpendent Ne,l, Respendent Ne,2

was called gbsent, ’
24 The applicant im this 0.A. was issued with ameppéintment
erdeyr pesting him as Switch Beard Atterdant ir the Semi-gkilled
Grade en 30.11.91. He jeimed the pest en 16,12,91, The gselection:
of the gpplicant: was dene en the basis ef the Imterview held

en 28,3,5%1,. The R-2 was alge iszssved with ar appeintment erder
dt. 30.11.91 fer the pest of Switch Beard Attemdant iz the
Semi-skilled Grade amd he jeimed em 19,12,91, But the Rame of

the R=2 was Kept en the panel en the basis ef the interview

held im March, 1986, That mears the R-2 was placed in the panel !
marlier te the gpplicent in the Semi-gkilled Grade ef Switch

Beard Attendant theugh R-2 jeined the pest i..cl. later than

the applicant i.e. 19,12.91, whereas the gpplicant jeined the

pest en 16,12,91,

3. The zeniority list was issued emi3311.,957clThelsenriority
ligt is at Amnexure-pA-I1I te the 0,A, In that gesmierity list

the Re?2 lz shewn as senier te the gpplicent. R«2 wag premeted

te Highly Skilled Grade-II cengiderimng him as zerier to the

pplicant hereinm by the impugned erder HNe,623 dt, 11,4.97
t Annexurm~AIV te the 0.A.

4. This 0.A., is filed te szet aside the impugned erder ef

prometien of R-2ta Highly Skilled Grade-II by erder dt, 11.4,97

f R=1 and fer a cemgequenrntisl directien te premete the gpplicanrt

fon ol

I
o the pest eof Highly Skilled Gr,II freom the date #f premetien ‘

B -

f R=2 with gll cemsequenatial benefits,
To Q)/
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5. In the reply, it is stated that theugh R-2 jeimed
the pest later than the applicant, R-2 was empanelled fer the

pest ef Switch Beard Attemdant im theparlier pamel. The gate

of jeining the pest is net the criteriaq;for determining the
senierity of g persen, The persens app;inted as @ result ef
earlier selectien ﬁzzgé-senior te these appeinted as a ressult

eof subsequent selectien. The learned ceunsel for the respendents
relied en the Memerandum dt. 31.7.86 enclesed as Annexure=RIl

te the reply. |

6. The respendents alse submitted that the applicant was
shewn junier te R-2 even in the semi-skilled categery in the
senlerity list issued en 3,11.95., That senierity list was net

oppesed by the gpplicant herein. Hence, he cannet demand

Lol

new te set aside the premetien of R-2 te Highly skilled Gr.II.

7w Ne rejeinder has been filed in this 0.A, It is a well
settled principle that the candidates placed in the easrlier panel
will rank senier to the candidates empanelled in the later panel.
Beth the applicant and the R=2 were issued with the pasting
erders te the Semi-skilled on the same day i.e. 30.11.91.

Jeining the pest may net be of much relevance. It is uogy
felevant te mentien here that the applicant sheuld have challengedi
the senierity lisf issued en 3,11.95 whereby he was shewn
junier te R-2. Having failed te challenge the senierity list
dt. '3.,11.95 the applicant cannet new ask fer senierity abeve
that @f R-2. The seftled pesitien .ef the senierity cannet be
unsettled at a later date.,

8. The O.A. was filed en 5.5,97 whereas the senierity
I
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was lssuad en 3.,11.95. In view of what has been stated gbeve

we find ne merits in the 0.A.

9, The 0.,A. is accerdingly dismissed, leaving the

M

parties te bear their ewn cests.

(f B.M (R. RANGARAJAN)
ER(T) :

MEMBER (A)
a‘?.lﬂﬁ

Dated, the _é? December, 198,
Dictated in epen Ceurt.

cs C(ngQJ?p\r

seeuty RS
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Capy to:~-

1.

5,

The Ganeral ﬂanagar, Ordnance Factory prajEct, Mxnistry af Dafancs
Yeddumaiiaram, Medak Dist, . .

One ccpy te Mr. P, Navsan Hac, Advacata, CAT., Hyd. .
One capy ta Mr. E.Rajasuara Rao, AddlcCGSC., CAT., Hyd. i : !
Gna copy to D. Re(A), car., Hyd. ' | '

One duplicate cnpy., e Qi
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